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ORAL ANSWERS TO QUESTIONS

Implementation of Labour Laws . in
the cases of Agricultural Labourers

+
*121. SHRI JAGPAL SINGH:

SHRI B. D. SINGH:

Will the Minister of LABOUR be
pleased to state.

(a) whether Government have made
any assessment with regard to the
occupational hazards of the agricul-
tural labourers and non-implementa-
tion of the labour laws in the matter
of payment of minimum wages and
workmen's compensation to them;
and

(b) if so, the steps taken or pro-
posed to be taken by Government to
improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (%).
The Workmen's Compensation Act,
1923 already covers workers smployed
in farming by tractors or other cout-
rivances driven by steam, etc. A
number of other employments in agri-
culture such as clearing of jungles or
reclaiming of land, construction, work-
ing or repair of maintenance of pump-
ing equipment, etc., were identified
in the past as involving occupational
hazards and recommended to State
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Governments for being brought within
the purview of the Act. 13 States
and Union Terrifories have already
done so and 4 have issued the nueli-
minary notifications.

The question of fixation and revi-
sion of minimum wages under the
Minimum Wages Act and their imple-
mentation have been under constant
review. at meetings with Labour Sec-
retaries gnd Ministers. It is ulso
proposed to undertake an evaluation
study of the working of the Act.
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SHRI P. K. KODIYAN: On the floor
of this House, last july, the former La-
bour Minister, Shri Anjaiah, had
given an assurance for protecting the
interests of the farm labourers. IHe
said that the Government wouid be
bringing forward a comprehensive
Central Legislation for this purpose.
I also understand that the Central
Standing Commiitee for unorganised
labour has already discussed this prob-
lem and they have also recommended
the Draft Bill. I would like to ask
the Hon. Minister when this oroposed
comprehensive legislation is likeiy to
be introduced in the Parliament.

SHRI NARAYAN DATT TIWARI: I
have just now in my reply to the
question put by the hon. Member,
Shri B. D. Singh, mentioned that we
do propose to bring forward a compre-
hensive legislation and we stand fully
committed to whatever my predecos-
sor had assured on the floor of this
House.
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AIR Bases built in Pakistan by
China

#122. SHRI P. RAJAGOPAL
NAIDU:

SHRI RAM SWARUP RAM:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government are rware
of the twelve air bases in Pakistan
being built by China which may be
used againsi India;

(b) whether Government are aware
of the Chinese build up of special
forces in the Northern frontiers oif
India and also helping the DPakistani
forces on the border; and

{c) if so, the steps being considered
to counter the military designs oi our
neighbours?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) It has Lome
to Government’s notice that Pakistan
is building new airfields and renovat-
ing some airflelds which have not veen
in use. Government have informa-
tion that there is Chinese assistance.

- (b) Government have seen such 13-
ports in the Press.

(c) Government take into account
the existing and likely developments
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in our security environment and iake
appropriate action in the interest of
our national security. It is not desir-
able in public interest to disclose fur-
ther details.

SHRI P. RAJAGOPAL NAIDU: I
would like to know whether the Gov-
ernment has lodged any protest with
Pakistan and China with rezard to
these things.

SHRI SHIVRAJ V. PATIL: Govern-
ment has found it necessary io lodge
a protest with Pakistan and China in
this respect. Government knows that
there is collaboration and cooperatien
belween Pakistan and China ia mili-
tary matters and Government does not
feel that something will come out by
just protesting, but informally we
have heen expressing that in order to
have good relations and in order to
have peace maintained in this part of
the world and in our country, it is
better not to give assistance of that
nature.

SHRI P. RAJGOPAL NAIDU: Is
the Governmeni taking steps to atren-
gthen our  horders against these
machinations?

SHRI SHIVRAJ V. PATIL. All
that is necessary is being done.
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